1309 Oral Answers

the condition that whatever increase
has been allowed will be utilised for
the purpose of development. In the
same way this has been placed in
t}?e priority list and all facilities are
given to private industrieg for the
burpose of inereasing production.

SHRI ARJUN ARORA: May I
know if the Government has any con-
trol over the money earned by the
private sector cement industry as a
result of the enormous rise sanctiones
by the Government two years back
and, if the Government has any con-
trol over it, may I know how the
Government has exercised that con-
trol to ensure that the money so earn-
ed by the indusiry is really spent on
development and not frittered away?

SHRIFAKHRUDDIN ALI AHMED:
The matter is examined from  time
to time and we shall see that what-
ever increase has been alloweq in the
price of cement is utiliseq for the pur-
pose of development,

SHRI M. M. DHARIA: May I draw
your kind attention to the fact that
when cement was decontrolled, 1t was
assured by the Government that more
and more investment from the pri-
vate sources would follow in the pri-
vate sector? The Government had also
assured that the position would be
scrutinised and examined and,  if
necessary, a detailed report would be
placed here. May we know from tte
hon. Minister whether more and more
private  capital has been invested
since decontrol whether there is any
increase in production, ags was assur-
ed by private capitalists and indus-
trialists in the cement industry and,
if so, what are the results? Is it not a
fact that the assurance that was given
by the industrialists has not been
observed, as was assured in this House

SHRI FAKHRUDDIN ALI AHMED:
It is a general observation made by
the hon. Member that the assurances
given by the industry has not been
observed. But so far as the informa-
tion available with us is concerned,
we know that they have taken certain
steps resulting in the increased pro-
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duction  of cement. Anyway, I shall
see that the amount given to them is

actually utilised for the purpose of
development,
SHRI BHUPESH GUPTA: Sir, it

is not a question of seeing only. This
matter was raised in this House znd
the other House and we were given
3 clear assurance that in order that
certain objectivas specifically 1aid
down could be fulfilled, certain con-
cessions had been given. Later on, the
Government made a statement saying
that the cement industry had not Le-
haved according to expectations. This
statement came from the official sour-
ces. May I know pro rata in what
manner, during the period of one ysar
or so, the assurances given by the
cement industry, before wresting con-
cessions from the Government, had
been fulfilled in regard to investment
in regard to increased production and
also in regard to prices?

SHRI FAKHRUDDIN ALI AHMED:
The priceg fixed by the Government
so far as the industry is concerned,
have been adhered to, except in on2
case which was brought to my notice
where on account of railway freight
some increase had to be given to the
industry, and that matter also is under
consideration. And we have  seen
from their various development pro-
grammes that the benefits, which th.ey
have derived from the increase in
price, are being utilised for the deve-
lopment of this industry.

RECRUITMENT AND PROMOTION RULES OF
S.T.C. EMPLOYEES

#170. SHRI M. P, BHARGAVA:
Will the Minister of COMMERCE be
pleased to refer to the answer given
to Starred Question No 604 in  the
Rajya Sabha on 8th December, 1966
and state:

(a) whether rules for racruitment,
promotion, seniority ete. have since
been approved by Government; and

(b) if so, when did the Govern-

ment issue its approval?
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b) The approval of rules for recruit-
ment, promotion, seniority, etc. of the
State Trading Corporation ig expect-
ed to be issued shortly.

SHRI M. P. BHARGAVA: May I
know, Sir, how long STC has been in
existence and how is the delay or ab-

sence of the approval of the rules
explained?
SHRI DINESH SINGH: So far

as the question of the rules is con-
cerned, these were approved by STC
in May, 1961. I deeply regret the de-
lay that has taken place in its for-
malisation. But I would like the
House to note that this has not pre-
venteqg the good working of the STC
because on a provisional basis these
rules were introduced in June, 1961.

SHR] M. P. BHARGAVA: May I
know, Sir, whether the approval ol
these rules has been deliberately
withheld to protect those officers who
were irregularly recruited or is it now
being done so that some more irre=
gular appointments can be made?

SHRI DINESH SINGH: I would
not say that. I said in the very
beginning that although these rules
have not been formally adopted, they
are being used since June, 1961.

SHRI M. P. BHARGAVA: May I
know, Sir, whether the hon Minister
is in a position to give an assurance
to this House that by such and such
date these rules will be approved?

SHRI DINESH SINGH: I Thope
that within a month these rules will
be finally approved.

SHRI J. SIVASHANMUGAM
PILLAI: May I know from the hon.
Minister whether he will entrust the
recruitment and promotion to the
UPSC?

SHRI DINESH SINGH: No,
That is not provided in the rules.

Sir.

[ RAJYA SABHA ]

to Questions 1312

SHRI D. THENGARI: Is the Gov.
ernment aware of cases of violation
of even these provisional rules in the
course of these five years?

SHRI DINESH SINGH: I can-
not say off-hand. If there was any
violation, 1 am sure it would have
been looked into. If the hon. Mem-
ber is thinking of any particular case,
I shall be very glad to look into it.

SHRI ARJUN ARORA: These
tules were supposed to have come
into force in 1961 and they have nnt
yet come into force even in 1967. Muy
I know if the Minister is in a position
to say that he will consider the advis-
ability of going through personally !
those appointments made since 190l
and see that all of them conform ‘o
the rules now coming into force anc

take suitable action in cases where
they do not so conform?
SHRI DINESH SINGH: I qguite

appreciate the anxiety in the hon
Member’s mind that there might have
been some irregularity, but I think
that his premise ig not quite correc:
because these rules are being appliet
on a provisional basis from June, 1961
onwards.
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